IN THE CP.NTRAL ’QVIINSTAJ—JIV:: ThIBLNAL
PhINCIPAL BENCH

Oeho 194471989
New Delhi, dated the 25th April, 1994

Hon'ble Sh.S.R. Adige, Membe r(A)
Hon'ble Smt.L iSwaminiathan, Member(J)

Shri Surender Singh
R/O B-275, ng sway Gamp,
Uelhi _ e co« Applicant

(None for the gpplicent )

’ X

g : 1.Lt, Govemor of Delhl through Chief
‘ Secretary, Delhi Admn . yelhi

2. Comm.ss:.oner of Police, Delhl Bolice
quuartC r, M3C Bldg, 1.P.state,
New Delhi

‘ee« Bespondents

(None for the re spondents)

ORER{ORAL)
Hon'ble Sh.S.R. adige, Member(A))

We’'have waited for cons:Lderable time . l\oae' |
hn,a appecred from either side, This is an cld matter.
W note that the applicant has absented himself on the
previous sewen occaSions and it seems that he is not
intere sted in pursuing the case,

In the circumstances,this application is

dismissed for default and nen prosecution,

o ,&_,féc' /\L AL (’{ Cv& - / 5[1,
(Smt L Swamn athan) {5.R. rdl@é)
Membe r{J:dici al) - Membe r{4)
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